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Indira . .was Youjana and various other
plans of the Government of Andhra
Pradash is being ravised continuously ev-
ery year by floods, cyclones and other
things. 1 would like to know from the
hon. Minister whether the Government
would provide a special dispensation to

Andhra Pradesh. We would like to be’

charitable to Andhra Pradesh. (Interrup-
tions)

SHRIMATI RENUKA CHOW-
DHURY: Thank you for the charity. W
& semd @ ot R A (suEaE)

DR. U. VENKATESWARLU: Sir, the
hon. Member is a very senior Member.
In the beginning 1 said, as far as HUD-
CO funds are concerned, we have been
cxtending the loan assistance depending
upon a certain formula. I have narrated
thc paramcters that are considered while
allocating loans. Though there is a total
demand of more than Rs. 279 crores
from Andhra Pradesh for the year 1996-
97, we are able to give an additional
amount of Rs. 34 crores. That is the ratio
this ycar. There is no charity being ex-
tcnded to any particular State.

As for housing for weaker sections, it
is considered as the most pertinent one.
About 55% of the loanable funds from
HUDCO are given only to the weaker
sections, for economically weaker sec-
tions and LIG. The remaining 45% is for
MIG and HIG. That is the ratio we have
been following. In that 55% of the loans
that arc given for the housing of weaker
sections, about 85% of the units are
being built. In 45% of the loan assistance
which is given to the upper groups, that
s MIG and HIG, only 15% of thec units

arc being built. There is a lot of social

aspect in this.

Sir, there are other social aspects being
observed. It is not merely a commecial
transaction that is being donc by the
HUDCO. Interest rates are lawer for the
weaker sections even though tbe average
rate of interest HUDCO pays on boryow-
ing from other areas works out to 14.42%

But on loans for the weaker secnons the {

charge is only 9.5%.

[RAJYA SABHA]
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Also, as regards the repayment
schedule, for all the loans extended for
the weaker sections, the longest period of
15 years is being allowed. Plot develop-
ment is another aspect which is being
taken up only for the weaker sections
where plots can be given and financing is
100% and the interest rate is 9%. So, as
such ... (Interruptions)

SHR1 H. HANUMANTHAPPA: Al
these are the scheme of HUDCO... (In-
terruptions)... You should answer the
point whether you have maintained the
tempo and whether the financial alloca-
tions envisaged by the previous Govern-
ment have been continued or increased
or decreased. That is the question ...(In-
terruptions)....You are only explaining
the schems of HUDCO ...(Interrup-
tions).... The hon. Member wants to
know whecther you have maintained the
tempo.

DR. U. VENKATESWARLU: Sir, we
are very much maintaining the tempo and
we have increased the allociation. ...(In-
terruptions).... It is very much being main-
tained. Sir, as far as the social sector is
concerncd, we are examining the possibil-
ity of even increasing that amount....(In-
terruptions).. ..

* 383 [The Questions (Shri Iqbal
Singh) was absent for answer vide col..
infra.]

* 384 [The Questions (Shri Ram Jeth-
malani) was absent for answer vide col-
..infra.]

Land Reforms of the States

*385. SHRI VAYALAR RAVIL: Wil
the Minister of RURAL AREAS AND
EMPLOYMENT be pleased to state:

(a) whether Government have ex-
amined the land reforms of different
States; )

(b) if so, the details thereof, State- .
wise;

(c) whether Government have given
any directions to implement the land

reforms expeditiously; and
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(d)-if s0, the guidelines, if any issued in
this regard?

THE MINISTER OF RURAL
AREAS AND EMPLOYMENT (SHRI
K. YERRAN NAIDU): (a) to (d) A
Statement is laid on the table of the
House.

Statement

(a) and (b): Yes, Sir, The land reforms
of different States have been examined in
respect of distribution of ceiling surplus
land, Bhoodan land, Government Waste-
land, consolidation of agricultural hold-
ing, tcnancy reforms and computerisation
of land records. State-wise details are
given in the following Statements:

Statement I: Distribution of surplus/

(See below) BhoodanGovernment
Wastelands.

Statement- : Consolidation of holdings’

1 and tenancy reforms.

(see below)

Statement Computerisation of land

1)1 records.

(see below)

(¢) and (d): It has been provided in the
Constitution that the land and its man-
agement is the responsibilty of the State

[29 AUG.

1996] to Questions 18

Government. The role of the Govern-
ment of India is mainly coordinative and
advisory. In view of this no specific
directions have been issued to the States.
However, the Government of India has
been holding Conferences at the official
and ministerial levels regularly. The is-
sues involving the different State Govern-
ments are taken up with the concerned
Revenue Ministers®Chief Ministers of the
States in the course of these Conferences.
The last such conference of Revenue
Ministers was held on 27th December,
1995, where time bound implementation
of various land reform programmes was
stressed. Besides, the Government of
India have also formulated schemes for
financial assistance to supplement the ef-
forts of the State Governments in this
direction. Continuous efforts are being
made to persuade the State Governments
for effective implementation of the land
reform programmes.

The Cheif Ministers Conference held in
July, 1972 evolved guidelines on ceiling
on agricultural holdings. The guidelines
inter-alia provide that priority should be
given to the landless agricultural workers,
particularly those belonging to Scheduled
CastesSchedueld Tribes while distribut-
ing ceiling surplus land.

Statement-1
Distribution of SurplusBhooden/Govt. Wasteland

(Area in lakh acres)

StatesUT Surplus Bhoodan Wasteland
Land Land

1. Andhra Prasesh 5.67 1.02 30.40
2. Assam 4.79 Neg. 3.75
3. Bihar 3.03 7.03 9.7§
4, Gujarat 1.33 0.27 11.81
s. Haryana 0.87 0.02 0.03
6. Himachal Pradesh 0.03 Neg 0.17
7. Jammu & Kashmir 4.5 Neg. —_
8. Karnataka 1.19 0.05 13.72
9. Kerala - 0.64 0.01 4.57
10. Madhya Pradesh 1.85 2.60 1.71
11. Maharashtra 5.55 0.83 10.23
12 Manipur 0.02 — 0.32
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States’"UT Surplus Bhoodan Wasteland
Land Land ‘

13. - Orissa 1.5 EX 6.64
14.  Punjab 1.03 0.01 1.10
15. Rasjasthan 4.51 2.36 0.93
16. Tamil Nadu 1.59 0.21 2.07
17. Tripura 0.01 — 1.32
18. Uttar Pradesh 3.84 4.21 22.28
19.  West Bengal 9.64 Neg. 4.32
200 D & N Heveli 0.07 — —
21.  Delhi Neg. — 0.06
22.  Pondicherry 0.01 — —
23. Goa — — 0.05
24. Mizoram — — 0.74

Total 51.71 24.42 127.97

Neg.: Negligible

Statement-I1

Tenancy Reforms (Area accrued to tenantsSharecroppers) and Area consolidated.

(Area in lakh acres)

StatesUT Area Accrued Area consolidated
1. Andhra Prasesh 5.95 8.18
2. Assam 31.75 —_
3. Bihar — 49.50
4. Gujarat 28.90 93.99
s. Haryana 0.88 104.50
6. Himachal Pradesh — 20.56
7. Jammu & XKashmir —_ 1.37
8. Karnataka 26.32 26.76
9. Kerala 14.50 —_
10. Madhya Pradesh — 95.93
/:;/Mﬂzm_s}ma\ 46.21 526.50
Manipur - — —_
13. Orissa 0.94 21.00
14. Punjab 0.51 121.73
15. Rasjasthan — 42.30
16. Tamil Nadu —_— _
17. Tripura - 0.39 . —
18. Uttar Pradesh — 441.87
19. West Bengal NR -_—
20. D & N Heveli 0.21 —_
21. Delhi Neg. 33
22. Pondicherry Neg. —_
Total 153.56 1556.12

Neg.: Negligible
NR.: Not reported
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Statement-I11

Financial Assistance

Provided for

Computerisation of Land Records

S. State/UT No. of Amount
No. districts released
covered {(Rs. in
lakhs)
1. Andhra Pradesh 22 418.00
2. Assam 8 158.00
3. Bihar 7 150.00
4. Gujarat 9 165.00
5. Goa Entire 20.00
State
6. Haryana 17 275.00
7. Himachal Pradesh 8 145.00
8. Jammu & Kashmir 4 49.00
9. Karnataka 11 216.00
10. Kerala 14 295.00
11. Madhya Pradesh 13 243.00
12. Maharashtra 20 375.00
13. Manipur 3 25.00
14. Mizoram 1 25.00
15. Orissa 12 252.00
16. Punjab 5 123.62
17. Rajasthan 16 293.00
18. Sikkim Entire 32.00
State
19. Tamil nadu 10 243.00
20. Tripura 3 85.00 -
21. Uunar Pradesh 22 394.00
22. West Bengal 14 410.00
23. Dadra & Nagar Entire 12.38
Haveli U.T.
24. Declhi Entire 8.03
U.T.
25. Pondicherry Entire 15.00
U.T. ]
ToraL

223 4427.00
Project ]

SHRI VAYALAR RAVI: Sir, it is
true and the Government has already
said that the main responsibility is of the
State Governments. Even though it is the
responsibility of the State Governments,
we can sec that serious efforts were made
by the previous Government. As has
rightly been said, guidelines were issued
in 1972. Yet with all this persuation, we
could distribute only five million acres of
land so far. You can see that only five
million acres of land could be distributed
with all this persuasion and even by
issuing guidelines in 1972. Everyone
knows the First Constitutional Amend-
ment had been done for making a begin-
ning in the matter of land reforms and
for abolition of the Zamindari system in
this country. It was done in ecarly 1954.
This initiative was taken at thc beginning
of the Constitution itself. I would like to
know from the hon. Minister, apart from
persuasion and keeping in view the Con-
stitutional Amendment for abolishing
Zamindari system in this country, which
was supposed to be a beginning for land
reforms, whether he would move a Con-
stitutional Amendment and make it man-
datory or even incumbent. The Central
Government can take the initiative with
regard to land reforms on the basis of
guidelines which are already there or it
can form some new guidelines. Will you
please think on this line?

SHR] YERRAN NAIDU: Mr. Chair-
man, Sir, it has been provided in the
Constitution that land and its manage-
ment, everything, is a State subject. The
role of the Government of India is mainly
coordinative and advisory only. Eve
year we are calling the Revenue Mi
ters’ Conference and we are di
the land ceiling aspects how
they are distributing, etc. We are giving a
lot of thrust fr Government of
India to all State Governments for
disposal of cases and tc form special
Courts and special benches in High
Courts. Like that, we are monitoring
other things also. So far the area declared
surplus is 74,86,818 acres; the area taken
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under possession is 65,60,765 acres; the
area distributed is 51,79,595 acres; and
the land available for distribution is
67.944 acres.

SHRI VAYALAR RAVI: That is what
I said; it is not up to the mark. Even the
State Governments are not making that
much sincere effort because it is totally a
State subject. That is why in the opera-
tive part of my supplementary [ asked
whether the Government of India would
even go in for a Constitutional Amend-
ment, as it had done for the abolition of
Zamindari in the Zamindari Act. But,
that question has not been answered. Sir,
if you look ‘at the statement given by the
hon. Minister, you will find that Uttar
Pradesh, which is the biggest State, has
distributed only 3.84 lakh acres; Bihar,
which is the second biggest State, has
distributed only 3.03 lakh acres of land so
far. It means in these two big States land
is available but they have not taken up
the land reform activities and the Land
Reforms Act seriously. Even the land
which has been taken over as surplus
land, has not been distributed. These are
the examples of the big States. In this
background, I would like to know from
the hon. Minister, apart from persuasion,
whether any steps have been taken or are
to be taken 1o implement the land re-
forms in different Statés, especially in
States which are avoiding the land re-
forms enactment.

SHRI YERRAN NAIDU: Mr. Chair-
man, Sir, it was only for this purpose that
the Revenue Ministers’ Conference was
held in the month of December, 1995. In
that meeting a decision was taken under
the chairmanship of the Minister of State
for Rural Areas and Employment. Some
Revenue Ministers from different States
also attended the meeting. We consti-

tuted a sub-committee and the sub-com-

mittee is doing its work. We are monitor-
ing, giving advice and- coordinating with
the States as per the Chief Ministers’
Conference of 1972. We also asked the
States to make clauses for land ceiling.
Regarding the State of Uttar

[RAJYA SABHA]

|

to Questions 24

Pradesh...(Interruptions)... Yes, based on
that, we will consider a Constitutional
amendment. You all know that Revenue
is a State subject. We will examine it with
various Chief Ministers and already there
is a National Development Council Meet-
ing taking place and there are other
meetings also taking place in this regard.
There we will take a decision.

MR. CHAIRMAN: Shri Ramachan-
dran Pillai.

SHR1I RAMACHANDRAN PILLALI:
Thank you, Sir. The Hon. Minister has
referred 10 the Revenue Ministers’ Con-
ference held on 27th December, 1995.
There, in that meeting, taking into con-
sideration the tardy progress in the im-
plementation of the land reform measures
and also in the implementation of the
earlier decisions taken in the Revenue
Ministers’ Conference, two important de-
cisions were taken: One is the involve-
ment of the Panchayati Raj institutions in
the implementation of the land reforms
programmes; another thing is a ceiling on
the surplus land and also record of rights
of the tenants and also ensure possession
of land back to the temants and share-
croppers where such possession has been
illegally denied. The second decision is
the constitution of a sub-scommittee to
make a quarterly review of the im-
plementation of the land reform process
and also the decisions of the Revenue
Ministers’ Conference. I want to know
from the hon. Minister whether such a
sub-committee was constituted, because
this decision was taken in the month of
December, 1995, and whether this

periodical review is being done. Then,

one more decision has been taken to go
into the question of applying the ceiling
provisions to those families whose liveli-
hood does not depend on the income
from their agricultural holdings. So,
based on these decisions, what steps have
the Government taken for implementa-
tion of the decisions taken by the Re-
venue Ministers’ Conference?

SHRI YERRAN NAIDU: Sir, based
on the decision taken in the Revenue
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Ministers’ Confercnes, undér the Chair-
manship of the Minister of State for
Rural Areas and Employment, that
monitoring would be done for every three
months, We appointed a sub-committee
to know whether the decisions were prop-
erly implemented or not. The committee
is examining the decisions taken in the
Revenue Ministers' Conference and the
Chief Ministers’ Conference. We are also
giving targets for each year, regarding the
distribution of land by the State Govern-
ments. We are fixing the targets. For the
year 1990-91 we fixed the target at 82,200
acres and the State Governments have
distributed 89,878 acres; for 1991-92 we
fixed thc target at 1,19,270 acres and the

distribution was 1,43,554 acres; for the-

year 1992-93 the target fixed was 1,50,720
acres and the distribution was 1,11,024
acres. In this way we are fixing targets.
We are also monitoring every month. We
are asking for distribution reports every
month and based on those reports we are

reviewing, advising and also coordinating -

with the States.
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SHRI1 YERRAN NAIDU: Mr. Chair-
man, Sir, so far, as on March, 1996, the
land distributed is 51,71,463 acres. Out of
this, in the case of Scheduled Castes, it is

[29 AUG. 1996]
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1,80,166 acres; in the case of Scheduled
Tribes, it is 7,27,735 acres. The area
declared surplus, but not distributed so
far, is of the order of 21,52,243 acres.

This land is the subject-matter of vari-
ous litigations. Some are in the revenue
courts; some are in the tribunals; some
others are in the High Courts and the

‘Supreme Court. We have instructed. We

have advised the State Governments to.
set up separate tribunals for the disposal
of thesc cases.

SHRI SUSHILKUMAR SAMBHA-
JIRAQO SHINDE: What about urban
land ceiling?

SHR1 YERRAN NAIDU: Urban land
ceiling comes under another Ministry.

SHR! TRILOK1 NATH CHATUR-
VEDI: May I know from the hon. Minis-
ter, through you, Sir—this is part (a) of

. my question whether he would be able to

tell us, tell this House, about the sugges-
tions that were made by the Planning
Commission in respect of the Eighth
Five-Yedr Plan, concerning the direction
of land reforms. in today’s context?

Sccondly, Mr. Chairman, what is to-
day’s concept of land reforms? We have
been talking about land reforms, about
giving land to the tiller of the soil, right
from 1950, or, even earlier. 1 would like
to" know as to what is today’s positive
concept of land reforms since we have
travelled half-way, or, at least, one-fourth
of the way. Has any study been made by
the Planning Commission during the last
few years? Is the hon. Minister aware of
it? .

SHRI YERRAN NAIDU: Sir, 1 do
not know about the recommendations of
the Planning Commission. But as 1 said,
this is a State subject. It is the State
Governments which have to implement
the land reforms. Some States have been
implementing it well. For example, West
Bengal, Maharashtra and Andhra Prad-
esh. Some States have done well. They
have been implementing the land re-
forms. At the same time, there are some
other States, some bigger States, which
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hayg pot been implementing the land
reforms, as per the recommendations of
the Chief Ministers’ and Revenue Minis-
ters’ Conferences. (Interruptions) We are
co-ordinating it. We are advising the
State Governments to implement the land
reform laws, as per the decisions taken at
the Chief Ministers’ Conference. (Inter-
ruptions) We are co-ordinating. We are
advising the State Governments.

SHRI TRILOKI NATH CHATUR-
VEDI: Mine was a constructive question.
I am sceking some information. (Inter-
ruptions) 1 would like to suggest that the

_hon. Minister could supply this informa-
tion even subsequently, if he is not aware
of it

SHRI YERRAN NAIDU: Okay; I will
supply the information later on.

SHR] PRAKASH YASHWANT AM-
BEDKAR: Mr. Chairman, Sir, one part
of my question has alrcady been put by
Mr. Shinde, i.e. about the land allotted
to the Scheduled Castes and Scheduled
Tribes—the percentage.

The second thing is: there is one case
pending in the Supreme Court right from
1976 re- rding encroachment of land by
the Adiv. is. About 40,000 families are
affected: in three States, namely,
Maharushtra, Andhra Pradesh and Kar-
nataka. May I know from the hon. Minis-
ter whether he is going to consider this
matter, as far as granting of this land,
encroached land, is concerned, which is,
at present, with the Forest Department?
Is he going to consider allotting this land
to the Adivasis for agricultural purposes,
on lease basis? '

SHR]1 YERRAN NAIDU: Sir, where-
ver complaints are received regarding en-
croachments of whatever it may be, we
refer them to the State Governments.
The implementation, everything, is with
the State Governments.

SHR1 PRAKASH YASHWANT AM-
BEDKAR: As far as forest land is con-
cerned, it is under the control of the
Central Government—the State Govern-
ment has nothing to do with it. The point

[RAJYA SABHA]

to Questions 28

is. if the States recommend favouribly,
whether you are going to take a decision.
That is what 1 would like to know.

SHR]! YERRAN NAIDU: Regarding
all lands under litigation, so far, in the
Supreme Court, 34,367 acres of land is
under litigation and, in the High Courts,
it is 40,566 acres. Like that, so much land
is under litigation.

SHRI PRAKASH YASHWANT AM-
BEDKAR: The Supreme Court has
asked you whether you are going to grant
these lands to them. The decision has not
been taken by your Department. 1 want
to know whether you are goifig to take a
decision. '

SHR1 YERRAN NAIDU: Certainly,
we will take a decision.

SHRI GURUDAS DAS GUPTA: Sir,
the issue of land reforms is intimately
connected with the problem of eradica-
tion of poverty. There had been innumer-
able commissions and committees set up

" since Independence and all these commis-

sions and commitices had pointed out
that without creating a strong asset base
for the rural poor it would be impossible
to take care of the growing problem of
unemployment. Therefore, it is not an
academic issue; the issue is deeply con-
nected with the basic human problem in

- the country. Having said so, Sir, may I

request the Government to kindly re-
spond in view of the serious failure of the
State Governments—with a few excep-
tions, of course—and implement the basic
direction of our national policy? Will the
Government consider amending the law
or taking recourse to Parliamentary man-
date in order to compel the State Gov-
ernments to carry out the land reforms
within a stipulated period of time? That

. is part (a) of my question. Part (b): Will

the Government consider that Parliament
also be given the responsibility, through
any of its Committees, to monitor the
implementation in course of a time-bound
programme? .

SHRI YERRAN NAIDU: Sir, what
the hon. Member has said is correct. it is
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an advisory body, a éoordinating body. T
Some States have made good laws and
they arc implementing them. Some States
like Uttar Pradesh-—which is the biggest
Staic—have not made laws. So it is a
subject to be discussed with all the politi-
cal partics. We will think of the neccssary
Constitutional amendment, becausc we
must take those State subjects into the
Central List. I will examine it and 1 will
takc the opinion of all the parties and
cverything. . (Interruptions). ..

SHR!I GURUDAS DAS GUPTA:
That is not the issue. It is not a question
of having a consultation with the different
political parties. The question is, will the
Government take the initiative of creat-
ing a national consensus? This is the
fifticth year of our national Indcpend-
ence. Will the Government take the lead
in formulating a policy of national con-
scnsus to implement the land reforms
within a stipulated period of time?

SHRI AJIT P.K. JOGI: He is part of
the Government now!

SHRI YERRAN NAIDU: Sir,
United Front Government is for the
poorer sections. As you know, our
Budget and everything is for the poorer
sections. Land ceiling also is an important
subject. s0 we will examine it and take
the initiative also.

sh fora =01 fily: w9 e 5 = 3
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this

SHRI SATISH AGARWAL: Sir, in
answer to a very important question
raised by my esteemed colleague, Mr.
Gurudas Das Gupta, the only answer
given by the hon. Minister is that this
Government is for the poor. I do not
know—the statistics speak differently. To
today’s Starred Question No. 396, the
Government has replied, “The number of
Scheduled Caste and Scheduled Tribes
families arc not available. ... The latest
cstimates of State-wise poverty for
Scheduled Caste and Scheduled Tribe
population are based on the quin-quen-

nial survey held in 1983-84.”

[29 AUG. 1996]

to Questions 30

The information in this regard for the last
survey i.c. 1987-88 and 1993-94 is not
available to the Government. You do not
have thc latest information. This is an
answer given today to Question No. 396.
Mr. Yogendra Alagh, You are sitting
here. You are a member of the Panel of
the Plan programme Implemenitation
Committee. 1 have got this report. You
admitted that you have got ‘Farm Top
Computers’ available in this field. It is a
part of the 20 point programme. It was
the national policy adopted by Parliament
as far back as in 1952, whent the land
reforms legislation was introduced in
various States all ovér the country. What
has happened to that? You say it is being
implementcd. but  you donot’ have
statistics; you do not have information.
You have diluted the whole ceiling laws
in Karnstaka. Why have you given
approval to that if statistics were not
availablc. It has rightly been pointed out
by Mr. Vayalar Ravi that the whole land
laws arc being diluted. The Government
should takc the initiative in strictly
monitoring the land reforms policy
adopted 45 years back and sec to it that
the weaker sections get the surplus land.

SHRI YERRAN NAIDU : Mr.
Chairman. Sir my Ministry has not so far
accepted any  State  Government's
recommendations for any such change of

law. We have rejected every such
proposal.

SHRI SATISH AGARWAL : What
about Karnataka?

SHRI YERRAN NAIDU : Even

Karnataka. Sir, they are making their
own laws.

SHRI SATISH AGARWAL : Sir,
Karnataka has diluted its laws and land is
being made available to multi-national
corporations of foreign “countries. It is
very unfortunate.

SHRI YERRAN NAIDU : Sir, so far
my Ministry has not given any acceptance
o the recommendation from the State
Governments. Sir, it is a Sfate subiect.
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“q make their own amendments, but
wc are not accepting them.

SHRI H. HANUMANTHAPPA : Sir,
I am happy the Minister has reiterated
his confidence in land rcform laws, but
he has also announced that this is a State
law. Yes, this is a State law. While
mentioning  about  States  which have
successfully  implemented the land
reforms,
‘avoided taking the name of Karnataka,
which has successfully implemented the
land reforms, because the Government of
hc day in Karnataka is against the land
reforms They have passed a law against.
l-thc land rcforms and are against the
‘enunciated principles and confidence of
sthe Government of India in land reforms,
which thc hon. Minister has reiterated. I
would like to ask the hon. Minister while
reiterating the Central Government’s
confidence in the land reforms, is he
going to advise the State Government to
amend thosc laws, which thcy have
passed? Would he stop giving approval to
such laws of rcfuse sending them for the
consent of the President? This is my
question. He should show his confidence.
Hc should not be weak-kneed in the
implemcntation of the land reforms.

SHRI YERRAN NAIDU : We will
examine it. (Interruptions)

MR CHAIRMAN : Question hour is over.

WRITTEN ANSWERS TO QUESTIONS

Targets under Indira Awas Yojana in
Punjab ‘
*383. SHRI IQBAL, SINGH : will the

‘Minister of RURAL AREAS AND

EMPLOYMENT be pleased to state

the Minister has deliberately '

[RAJYA SABHA]
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to Questions 32

(a) the targets sct for schemes under
Yojana for 1996-97 in
Punjab, district-wisc;

(b) thc budget allocation made by
Government for the purpose, district-
wisc; and

(c) the stcps taken or proposed to be
taken by Government for -cffective
implcmcntation of Indira Awas Yojana in
thc Statc?

THE MINISTER OF RURAL
AREAS AND EMPLOYMENT (SHRI
K. YERRAN NAIDU) : (a) and (b)
District-wise allocation and targets under
Indira Awas Yo;ana during 1996-97 for

* Punjab is placcd on the Table of the

Housc (see below)

(c) For cffective implcmcentation of
Indira Awas Yojana, this programme is
continuously reviewed on the basis of the
monthly progress reports received from
the State. The Arca Officers of the
Ministry also visit the Statc from time to
time and inspect the actual
implementation of the programme in the

- ficld. The Programmes arc reviewed by

DRDAs in their periodic mcttings. The
programme is also reviewed at the
mectings with thc State Secretaries of
Rural Development and Project Directors
of District Rural Devclopment Agencics
in Workshops hcld in June-July cach
wear. Instructions have been issues to the
State Governments to set up State,
District and Block Lcvel Vigilance and
‘Monitoring Committees to, recview and
inspect the programme. regularly.



